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Fetitimm'AppMoflnt —

Advocate for the Petiti6Der(s)

Respondent

Advocate for the Respondent(s)

Sh. A.K.BharAtaJ

Versus
IhgiHIhibnrae India. 1

Sh.n,L.Varma«

3»P«SharRaf nBats«r(3)

B.K.Singh, n*nb«r(A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ? X

3. Whether their Lordships wish to see the fair copy of the Judgement ?'̂
4. Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGEPICNT

3,P.ShariM.Wi«ber(3.^ (Oral^

Tha applicanta ara Casual uerkers in Oserdarshan

and had apprshansian af thalr dia-engagaMent. Thay.

have filad tha prasant applicarisn praying that tha
raspandenta say be diractad nat ta tarainata thair

sarvicaa as Casual Labeurara; a diractian ta abaarva thaa

in Graup-D paat and in tha casa af nan-availability af- tha
«ark. tha principla aflast csm first ga* ba adaptad.
Tha Bench by this arder dated 23rd 3uly, 1992 iaauad
IntTl. «r.ctl„ t. th. t..p«.tant. t.

" ">• -r th. .pplJct. „ Cmu.1 L.lw,i.r..
That lnt.rl. .rPtt hu b.cn. Th. l.un..l
cuni.l f.r th. applloit ha. alaa aavad a n.P.Na. 1726/93
praying that far tha cantlnuanca af tha Intatla ardar
datad 23td 3uly. iggj. ,niieatian ha. alaa ba»,

I



D • 1

I

f »-2.«
\

•oved by the petitioner applicant, being HP «e»206/f2
praying that tha respendente be directed te pay magea

to the applic«te at the scale at par with regularly

appeinted eapleyees# The learned ceunsel has else

supperted his «,P, by fUing ^nnexures, which are

certain decisians arrived at by the C.A.T,,AheRidabad Bench*

Ue have heard the learned ceunsel fer

the parties at length and have gene threugh the recerd*

The learned counsel has referred te para 3 ef the

reply, wherein it is clearly stated by the respendente

that the apprshensien of the applicants is tiia-concsived

and they are net being dia-angaged se long as the work

is available with them. It is further stated that

they will be paid wages in accordance with the minimum

scale of pay of the regular Group D empleysE, as per

directiena already passed by the Tribunal. It is alee

stdbd that while dis-conlinuing the services, the

principle of last corns first go will bo observed*

The natter has already been set at rest

by the Hen*ble Supreme Court in the case ef Daily rated

cmnlayeaa of. PAT Deatt, threuoh Bhartiya Wazdeer ftineh

vs. Union of India. S.C*2342.

The counter filed by the respondent

is specific en the point that se long as there is work

available the applicant shall not be dis-engagsd

except en the principle ef last come first go* In the

reply also, it is stated that Casual Labourers ars

being paid the wages ef Greup-D pay-scales*

In view of the above facts and clear

undertakings by the respondent to their reply, the

appl^^^i^D is disposed ef^with no order as to costs*

(B.K^togh) (D.P.Sharma) t)
flember(A) Nenber(3)
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